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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	

: HYDERABAD BENCH 

OA.345/92 
	 Date of Decis ion : 25.-6-92 

B. Channaiah 

Versus 

General [qanager 
South Central Railway 
S ecunderaba d 

Divisional Railway Manager 
Vijayawada 

Applicant 

Senior Divisional personnel Olficer 
Vijayawada 	 Respondents 

S 

I 

Counsel for the applicant 

Counsel for the respondents 

Ch. Ganesh 
Advocate 

N.R. Devaraj 
Standingj Counsel for Rlys. 

CORAII 

HON. MR. R. BALASUBRAIIANIAN, MEIIBER(ADMN.) 

HON. MR. T. CHANORASEKHARA REDO?, MEMBER(JUDL) 

(0rder offlthe Division Bench delivered by Hon. R. Bala- 
Subramanian, Mernber(Admn.) 

Mr, Ch. Canesh, learned counsel for the applicant is 

present 	Mr. N.R. Oevaraj, learned counsel for the respon- 

dents is also present. 

2. 	When the case was taken up, the learned counsel for the 

applicant was confronted with the question of jurisdiction, 

since the cause of action arose on 1_5_1981..after  the termi-

nation of service. He relied heavily upon the Supreme Court 

Judgement dated 	118-4-1985 delivered in the case of Inderpal 

Yadav and others-Vs. 	Union of India. Even assuming that the 
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cause of action arose with the hope 	ur 	by the 

judgemeAt of the Hon. Supreme Court, the applicant had not 

g.von "ny time,and therefore, hit by limitation. Under 

these circumstances, the learned counsel for the applicant 

withdraws the application as not pressed and this was 

permitted. 

z• 	The application is rejected as withdrawn at the 

admission stage itself. There is no order as to costs. 

does not, however, preclude 	the applicant 	. 

persuing with concerned Department. 
I' 

-- C ) 
(T. Chandrasekhara Reddy) 

Member (Judi.) 

Dated June 25, 1992 Registrafr(41 
Dictated in the Open Court 

To. 
The General Manager, s.C.nly, Secunderabad. 
The Divisional Railway Manager, vijayawada. 

3a The senior Divisional Personnel Officer, Vijayawada. 

One copy to .Mr.Ch.Ganesh, Advocate, 
MIG.-II, Block, 25, Flat.16, Baghlingampally, Hyd. 

One copy to Mr.N.R.Lvraj, SC for Alys, CAT.Hyd. 
One spare copy. 

'°\V-LQX 

(n. BalasubramanianQ 
Iqember(Admn.) 
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